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(Ji) N eed to widen  the  National 

H igh way in the  Eastern U.P
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upTo Gorakhpur.
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(iv) Reported circular to the  Chief 

M inisters for obtaining consent 

fro m  Additional  Judges for ap

point ment as per manent  Judges 

in the other  High  Courts

PROP.  MADHU  DANDAVATE 
(Rajapur): It has been reported that 
the Union Law Minister has address
ed a circular to the Chief Ministers of 
States requesting them to secure the 
consent of all additional judges work
ing in High Courts to be appointed as 
permanent judges in any other High 
Court in India.

The additional judges are expected 
to give three preferences for appoint
ment as permanent judges.

It is further learnt that the Chief 
Ministers have also been asked to se
cure such consent from persons who 
have already been appointed or may 
i-n future, be considered for initial 
appointment as High Court Judges.

Article 222 of the Constitution re
lating to transfers of High  Court 
Judges states that the President may, 
after consultation with the Chief Jus
tice of India transfer a judge  from 
one High Court to any other High 
Court.  However, the article is silent 
on whether prior consent 0f the affec
ted judges is also necessary for  the 
purpose. In the controversy over the 
recent transfer of the Chief Justices 
of the Patna and Madras High Courts 
a common point made was that the 
consent of the concerned Chief Jus
tices had not been taken. The argu
ment had great moral validity.


